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. - (Ses Rule 42)
IN THE CEMATRAL ADMINIBTRATIVE  TRIBWNAL
GUUAHATI BENCH:GUW&H&TI;
! LCRDERS SHEET
-
-I l ¢ B " oL ok
N APPLICATION MO, 63 jp00t
Applicant (5) Mo Ko KRodaha
Rsapmdc;ht(s) ’ U o 09 1 & @m
1 N
ﬂ;jvoci;tg for the Applicant: Mite Mo Chards , Moo Nedd., G:,Ma/rm & /¥
R . Gi&ad&vodoouwﬁla
ﬁdvoc;tq for the Respondantz: Cvb.S,Ce
[
I
Notes| of théAﬂegistry ‘I uéte v Grder of the Tribunal
i X l .
- | fg 11,01 © Heard learned counsel for the

§ parties, *
i , Issue notice as to why the appli-
v cation shall not be admittea,
' Also, issue notice as to why the
B 0ffice Order No. 175 of 2001 dated 13,11,
2001 transfering and postxng the appiicant
} Or.M.K.Rabha, PPO(PP) from CIAMC,Guwahati
1in the same ocapacity te LY0, Jaisalmer,
shall not be suspended, Returnable by 3
} wesks,
) . MBsA.Deb Roy, learnad Sr, C.G.S5.C.
accepts notice on behalf of the respondent
nNos. 1 to 3. The applicant shall take
osteps of service of notica to the raspod-
ent Nos, 4 and 5.
_ List on 21,12,2001 for further
~order,
In the meantime, the operation of
the aforesaid order dated 13,11,2001 so
iFar the applicant is & concern, shall
remain suspended,

i
,ﬂ K (h(v Lgﬁ/\évx\\fo L\/,____/——‘y
1 Member Vice-Chairman
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21.12.01

- C.G.5.C,

<
— S——

List the matter'cnfﬁf.l.2002
for hearing. Endeavour shall be
made to disposed of the same on

fthat day.
o ¢ ) .
Member vVice=-Chairman
mb o
e1e02 Mr.A.Deb Roy, Sr,CsGeS.C.

prays for 4 weeks time to enable
the respondents to obtain. Rpecessary
instructions in this regard. <
Prayer is allowed. List on 5,202
for hearihg. o

" In the meantime, the<&nferim
order dated 29.11.01 shall continueo

: v.i; = \/-\_/-\‘/

\ ¢ { LA
‘Member Vice~Chairman

No ubitten statement has so far
been filed, The respcndmabts may file
5 written statemant within thres weeks from
today . |
List‘the matter for hearing on
642,2002 beefare the Single Bench,

Interim order dated 29,11, 2001
" shall continuao_

&Mx\,

ﬁamber Vico»Chainmam

*bb-:\

Prayer has been made on behalf of
respondents by Sri B,C.Pathak, learned Addl,
for adjournment of the case till

milar
22.2.2002. It vas stated that anotheqzcase
0.A. No., 459/2001 which is alse listed
on that day. Prayer for adjournment is.

allowed, .

List on 22,2.2002 alonguith O. A. Noe
459/2001Forhaarrng. The applxcant may file
re;oinder, iF any vithin 10 days from today.

In the meantima, 1nter1m crder dated

29.11.,2301 shall continue{
. L/f\~—/’ﬂ/

Uice-mhairman//*
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“Notes of the Registry | Date |~ Order of the Tribunal
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. i %22'2-2002.: . Heard counsels for the
z//" gr WL . ) i .
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i - / ‘ ' {:parties. "-Judgment delivered in open
Co 9 e 'I :
! ot Lo IS 597&( L {‘Court, kep_:t in separate sheets.

9 : The application is disposed

‘'of in terms of the order. No order as

fw 49D Csre ‘§ Aty ‘to costs.

L ; - 1 LLdC
o | bb i- | | emer

~

e




L
e

TR TR NS~ Wk B

PP

sy

€ caem

‘Order of the Tribunal

Ao

Date

e

y :

2

Notes of thehRegistr

ey

s o

IR R I



S

e R i ok

1.

. Mr. G.N. Chakraborty & Mr.H.Dutta. . gy

1.
's/o0 Late:Pramathanath Choudhury

[ CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Orlglnal Appllcatlon Nos. 459 & 463 of 2001.

Date of Order°fThls the 22nd Day of February, 2002,

JTHE'HON'BLE MR. K. K. SHARMA, ADMINISTRATIVE MEMBER.

Shri Sisir Ranjan Choudhury

Plan Protection Officer .

Central Integrated Pest Management Centre

Mlnlstry of Agriculture, Govt.of India

R.G. Baruah Road

GuWahatl 781003. . . . Applicant in 0.A.459/2001.

Med1n1 Kumar Rabha
S/o Sri Mihir Chandra Rabha

Plan Protection Officer (PP)

Central Integrated Pest Management Centre

Ministry of Agriculture, Govt.of India

R.G.Baruah Road ' : ,
Guwahati-781003. . . . Applicant in O.A.463/2001.

By Adcocate Mr.M.Chanda, Mrs.N.D.Goswami,

k

‘—‘Versus R : "f [

1. The Unlon of India | |

Represented by the Secretary to the

Government of India

Ministry of Agriculture :

Department of Agriculture and Cooperatlon

N.H. IV, Faridabad

‘Haryana - 121001.

2. The Plant Protectlon Adv1ser
Government of India

Department of Agrlcultural and Cooperatlon
Mlnlstry of Agriculture
N.H.IV," Farldabad

3. The Chief Administrative Officer {

~Directorate of Plant Protection Quarantine & Storage
-Government of India, Ministry of Agriculture
'Department of Agriculture and ‘Cooperation
-Directorate of Plant Protection

Quarantine & Storage

'N.V.IV, Faridabad.

4. Dr.R.P.Sharma
Plant Protection Officer (E)..
Plant Quarantine & Storage, Bongaon
West Bengal.

Contd..
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'K.K.SHARMA, (ADMN.MEMBER):

5. Dr.Umesh Chander
Plant Protection Officer (E)
Plant Quarantine & Storage
Visakhapatnam.

£l

- Respondents.

; athak, learned Addi.C.éfSQC.

i“. ;:i.

. '
iy
t

L .
: ORDER : i

s

Both the applications are taken up together as

the issues involved in these two applications are common.

)

Ao
R

1. ,ﬁBjth the applicants are working as Plant

Protection'?bfficers in the Office of the Central

o
CRA

Integrated 'Pest Management . Centre, Guwahati. The
applicants have challenged the order of transfer No.175
of 2001 dated 13.11.2001 under which Dr.S.R.Choudhury,

applicant: in O.A.459/2001 has been transferred from

CIPMC, Guwahati to LWO, Bikaner and Dr.M.K.Rabha, the

‘applicant in 0.A.463/2001 has been transferred ' from

bl
'

" case. of’yDr;S.R.Choudhury, it is .

. CIPMC, Guwahati to LWO Jaisalmer. The transfer order has

'fbeeh-challenged mainly on the ground of malafidé. In the

claimed that the
S . ' .
applicant being a person from outside the North Eastern

.
-

'Region, heégqs entitled to choice posting on the basis of

‘\:\‘
5

Circular N¢.20014/3/83-E.IV  dated 14.12.1983. The

applicant. had given his choice posting at Kolkata,

. ’ r
Bongaon, Gede and Burdwan in West Bengal. Dr.M.K.Rabha,

the other applicant is resident of North Eastern Region

and he has challenged the transfer order on the ground .f

U o
;he gggﬁnd'that he had suffered from fracture while he

was on duty and prayed that he should be allowed to

Contd.. 3



- ncpntinue at Guwahati. Dr.Rabha . suffered a fracture on.

”@1&1;2000 and was on continuous leave, upto: 15.3.2000, He
W . L E :
rhas also stated that his younger brother expired in the

P
P10

mpnfhfof December, 1999 and the entire responsibility of

v
(

-the fémily of the youngér brother shifted to him.

2. The applicant Mr.S.R.Choudhury has made a

number of representations claiming his choice posting.

,Mr.M;ghanda, learnéd counsel for thewapplicant submitted

I ‘_that: as per transfer order dated 13.11.2001 a vacancy
i . . . . . :

L

.‘_bccured' at'; Kolkata on account: 'of‘ trénsfer ‘of one .
K . . _._:‘ I )

EfoiCér ﬁrém RPQS, Kolkata to PQS, Bongaongand nobody has
: S TS S S - ' ‘ L C o A
. A X S ) [ . )
& mpeeny;posr?d at Kolkata. He submitted{ that having
PR AT Bk .

. completed..'two years of service, in N.E.Region the

. . . : : D

. H

' wépplicant Dr.S.R.Choudhury acquiredaéfright'to be posted

g . T station. . .
3 at his choice/ 'Mr.Chanda referring to the written

N

statement filed by the respondents submitted that the

L

:easohs cited in the written statement showed that the

s Temlee L 0T
oy -

e

. respondents acted in malafide manner in transferring the

,épplicant to Bikaner alleging irregularity 'in attendance
T v | -
..and . financial- ‘irregularities. Inefficiency and
upsuifability of certain posts 1like Plant Quarantine

-g‘i; LS;ations have been considered for not giving the
o applicant his choice posting. He argued that transfer in
JL‘ such circumstance is malafide in nature. He argued that

_the applicant served for thirty years and is on the verge

LIS

Ju F
. of  retirement. The 1learned counsel referred to the
el R IR . .

et . [ 6 R

‘judgments - in 1998 (7) scc 310, 2000 (3) SLJ CAT 261

"",!' ) ce .v.‘, . . - . . . .... o . .Contdc . A
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'Luoknow Benoh and 1999 (l)'qCC 16 for the submissio

3.

that
néon

surmises 1ntegr1ty cannot be douhted ‘and that mlsconduct

:'cannot be:; ;& ground of transfer in publlc interest.

g The respondents have filed wrltten statement.

o B, .
, . '-,- " _-“ "

It is submltted that both the appllcants were 1rregular

z' : '{

i

“in attendlng their official duties and the department was

flndlng great dlfflcultles in 1mplement1ng the various

Projects whicn were time bound in nature. As a result

there was no Smooth -funtioning of the Guwahati unit which

¢
L.

resulted in various adninistrative complications. The

Uy

applicants were also frequent absenteeA withoué proper

authorlsatlon. The applicants were not considered

- Suitable for posting at sea ports, airports and 1land

customs stations. ‘They were 'considered suitable for

dyn
VO

posting atiﬁooust stations in Rajasthan on account of

e

lesser respon51b111es than in Plant Quarantlne stations.

It has been observed that the Guwahat1 office was not .

'..

funtlonlng properly. ‘A senior offlcer inspected andg

observed that it would be in adm:nlstratlve interest to
"!,J:.;_ . .

bf : o

transfer ‘both or either of the appllcants from Guwahatl.
[ . ';% X SRR : '

The ch01ce stations given by Drgs,R‘Choudhury are

A Ol - .
4 o .‘3 ! i

‘! 3 ' 3 - 3 :
sensitive in nature, hence he was not considered for

’

choice posting.

4. Mr.B.C.Pathak,‘learned'addl.C.G.S,C. appearing

for the respondents argued that the transfer order dated

" 13.11.2001 was a general transfer order of ten officers.

J” chain

/_Transfer is: an~.1n01dent of service and in / transfer

non-compliance of it by officer effects the entire chain.

Contd.. §
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Mr.Pathak referred to the following judgments :

AIR 1995
ATR 1995

- AIR 1996
© 1999 (2)

sC
SC

8C

813
1056
1236

SLJ 281

“1'997 SCC L & S 643. S i
1}'; ‘ ' .

Thér‘ruliﬁgsuhave been cited to suppbrt his argument‘

1)

. .that transfer ot the ‘two' . officers were

ﬂ¢£ justified for admministrative ‘reasons and that
pellate

Courts/Trlbunals were -not/ godles-to cancel . transfers made on

i administrative grounds unless malafide is proved in the

transfer and also :that malafide inténtibn cannot be

l,-

g‘surmlsedn He also relied on judgments in AIR 1903'€C
_‘2444>and AIR 1991 sC 532 for the argument that if
':guldel;nes are followed the Cou%ts ‘should‘ not
f:intattereb in jthe matter of transfer. Peréona;

'“difficulties cannot be considered - " by the

-diffiCultieé“' has to  he ronsidered by  the
‘administrative department. Referfing to the Circular
No.20014/3/83-E.TV dated 14.12.83 Mr.Pathak submitted

. that as the applicant Dr'S.R.Choudhury had completed

service
more than ten years/hls tenure for posting was two

P was

years and there is no dispute that the appllcantédue

for .transfer. He also submitted _that the said

:Circular only states that-On‘complet%Qn of;tenure the

.“

S

‘officer may be considered for posting to a station of -

Cy

.hisaéhoice as far as possible. He submitted ‘that the

'y .

i

imatter is', left to the dlqcretlon oF admlnlstrattve_

i

)i{'.

'department. The department has to consider the

o " Contd.. .A
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Regardlng the case of the other appllcant
It | , o

}Mr(M.K.Rabha, . learned Addl. " C.G. q C.. Mr.B.C.Pathak

= , ‘is “

aréued that though the applicant had suferred from .a
. I . L

fracture, he reported for duty:" after furnishing
“w@ﬁ”. Ty : '
I i { ‘-

certlflcate of fitness dated 16.3;200ﬁ. Now the

A : ' : oy

|

.. applicant producéd another medical certificate dated

Ry

15.12.2001 which'advised him to avdid tours and to walk
. : ) . Y
with support. He submitted that the applicant had heen

tourlng exten51vely and this certlflcate cannot be the

""3 b

basis offlmterfering in the transfer oféthe applicant

L . . Y

to Jaisalmer. He also submitted that;as:the‘children of

the applﬁcant are studylng in K V, Khanapara, their
i'.' ) }iﬁ ,Q‘ﬁ;;, [ ;’dt E*L
ﬁeducatlon‘ Will not suffer “as thej chfldren can get
E"t'l ) 3 : . . , . ‘5 ;f.‘
iy _ "at ‘ i?.;% Y"
i in K.v./ Jaisalmer. A
, | . " _1‘" “:E 2—;4{ . .
' 'J-Both the applicants have'~ifiled their
ST m1‘ L < m*;}',zﬂ[ -
!

"ire301nders also. The respondents have falso produced

,;;Lt‘ i
recbrds . to support their 'written statement.
' ! L . 3(1 ‘ v )':' @

Mr.B.C.Pathak referred to the materlals and submltted

P

that both the applicants nhad 5 been found

Iy

.negllgent/lndlfferent in the performance of their

N ls

dutles and taking 1nto account the entlre materials and

v A i

¢ . g uﬂ,
.performance.~ of the applicants.' the. respondents .
‘ ' 2 : co =y
con51dered -them sultable For transfer to Bikaner and
. },. fF&u' . i . i+ ,E
. Jaisalmer.? : g
: : %1;
7. . T "have heard ‘the learned counsels for the

. parties . at length. ° Considering the facts and

circumstances of the. cases I am of the view that the

Contd...”




© ‘works - of the"~

transfer order dated 13.11.2001 is a general transfer

order effectlng ten offlcers. The»order shows that a few
’ \’\ (ue,‘luv n e\ \,J

'transfers to' far off places. The transfer:order does

h : i
, L)
not show that only the applicants ha¥¢ been ' picked up

for transfer to far off- places. Though Mr.Chanda,

learned counsel for the applicants alleged that . the
‘1:

.\r
transfers of the appllcants are malaflde there is no

material to i;fer that the same are malafide.  The
records produced- by the respondents' show that hte
applicants name been fonnd casual in the performance of
thfirfduties. Mr.Chanda argued that if the applicant's:
conduct ‘was . not fonnd suitable the respondents should!,
havedtaken appropriate action‘against‘themland in tne
apsence of any such action; the transfers were malafide
in-nature. I am unable to accept this.submission of the

learned counsel for the applicants. The materials

produced before me shows that on inspection of the
it

‘applicants the senior officer found

certain lapses’ and because of unsatisfactory
p ' .

performance . of the applicants - the respondents

transferred the applicants to places Wthh théy found
suitable for them. The transfer ,order ‘cannot . be

faulted. The { appllcants are Group-B offlcers, who are

-!
‘.

;llable to be transferred to any place in Indla. There

.

.. 'were nater1a15+before the respondents vh1ch 1nfluenced them to

b A o
: e ©oat
transfer the appllcants to posts sultable for them[Bikaner.

and Jalsalmer. It is not dlSputed "'that }the °
officers ‘
applicants were due for transfer. The /in the transfer

Contd.. 8
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- -were!” transferred to places 11ke Mumbai ,

‘order:
Jaisalmer, Bikaner, Cochin, Visakhapatnam, TFaridabad
etc. All these stations are far away from Guwahati.

When transfer had become due and the applicants had

peen transferred the transfer cannot be faulted.

\

' However, there is some point in the submission of

Mr.Chénda that there was a vacancy available at Kolkata

and the applicant Dr.S.R.Choudhury should have been

considered for choice posting at Kolkata. The other

applicant Dr.M.K.Rabha has also made a poiﬁt that he

met with afin.accident while on duty andzon that ground

",
%1‘

he should be "Eonsidered for continuation of posting at

Guwahati. It {s for the respondents to consider the

- cases of ~the applicants for their pOSting. Mo
glnterference is called for in the order of transfer.

;However, 1f sultable vacanc1es are avallable at the choice

o1

statlons of. the appllcant No.l and in the‘caSe of the applicant
. N _ v

No 2 1f vacancy is available at Guwahatl, the reépondents may

i’consider'their cases in the light of ex1st1ng rules/guldellnes,

administrative convenience and their suitability.’The'respondents

,‘may re-consider the request of the applicants-for their posting in

the light of existing rules/guidelines and take a final decision

: w1th1n three,weeks from the receipt of this order. Till the final

to

: dec1510n 1s taken the respodents are ordered/ malntaln status quo.

EY iy::.

é’(g 67 l’V\CL\((ukéo L)
The appllcatlons are disposed of, above.
n

There shall, however, be no order as to costs.‘

Sq/NEMBER (ADIN)
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Maedind Kumar Rakbhbas fpplicant
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Application under Section 19 of the Administrative Tribunals act,
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Annexure Particulars

Fage No.

Application

1-10

Veritlicatlion

11

1 Representation dated 2.4.96

l2,

3 Office order dated 4.7.96

13 |

1

S(Series) |Medical Certificates

19 —16

4 impugned order of transter

dated 135.11.52001

Iz .

Filed by

Bt

Advocale



fan dpplication under Section 19 of the eotmin istrat
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GUWAHATI! BENCH : GUWAHATI

1585
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Shr-i

Medind Kumar Rabha

sfo Sri o HMihir Chandra Raksha

1 an

Cantral Intes

Protection OFFlocser (Y,

Jrated Pest Managemsent Centre, -

WX

Ministry of agriculture, movt. of India,

PN
8]

“

poGLGBaruah Road, Guwahati-781005.

e e Bpplicant

The Union of India,

ented by The Secretary To the

fFapre

Government of India, :
Ministry of agriculture
Department of gropr Toul turs and Cooperation,

FOoML TY. Faridabad,

Maryana-12100% .

The Plant Protection GEELser Ady) 4o
Gowernmaent of India.
Department of pgricultural and Cooperation

Ministry of agriculture

PoMLTY, Faridabad.

at Medd, o . Aha
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3. The Chisef Administrative foic@qq
Government of India,
Ministry of agriculture,
Dapartment of agriculture and cooperation,
Uirectorate of Plant Protection,
Guarantine & Storags,

FLHLIV, Faridabad.,

4. Or. R.P.Sharma,

L

f

-
1ty

Plant Frotection o s (EY,

O

O

o

Plant @uarantin@v& Storage,
Borgaon,
st Bengal

5. DL Umsah Chander,
Rlant Protection Officer (E)
Flant Quarantine & Storage,
Visakhapatnam

Andhra Pradesh

e s e REBEONC N TS

RETATLS OF THE APl TCaT IoM

L. Particulars of order sgainst which this aptlication is

made

ordar of transfer and posting lssued under letter dated 135.11.2000

whzreby  the applicant is sought to be transferred and posted from

the office of the Central Integrated Pest Managemsnt Centre

Guwahati to Locast Warning Organisation, Jaiszalmar, in the State

of - Rajasthan in total violation profeszed norms andg also

the middle of the academic session and praving for s direction

1

}g&:NudL;km.ﬁﬂMh



pondents to review the impugned order of transfer in

RN e
respact of the spplicant on medical ground considering his
phvsical condition c@n$equ&ht upon the acoident met with  on
1012001 and further be pleased to direct the respondents to
allow the applicant to continue his dutiss at his present place of

posting at Guwahati.

& Jurisdiction of the Tribunal.
The applicant declares that the subject matiter of this
application is well within the jurisdiction of this Hon’ble
Tribunal.

K

The applicant further declarss that thid application is

filed within the limitation prescribed under ssction-21 of

the administrative Tribunals Act, 1985.

4, Facts of the cass,

4,1

"3,

he is

as guarantesd undsr ths Constitution of India.

\

4.2 That wour applicant initislly appointsd as Plant Protection

Officer in the department of égriculturse and Cooperation

under the Minizstry of agriculture, Government of Indis in

the vear 1992 and was posted at Central Integrated Pest

Management Centre, Alzawl in the $tete of Mizoram. The

]

applicant presently working in the office of the Central

Integrated Pest Management Central, Suwahati in the same

capacity as Plant Protection OFficer (PRI,

<SA"\ Mﬂdlm' K/L.‘Q%



j

4.5

4,

That vour applicant while working as Plant Protection
Officer (PR) at Aizawl represented for his posting at
Guwahati in the same capacity and subsegquently the oass mf‘
The ap Ll1n&nt for posting at Bu@&hati was Favourakly

the Department in the public interest. It iz

conalces
relevant o mantion here that Lhw applicant submithed his

representation sddressed to Respondent me& o S R T

-

issued posting

Howaver the of fice of the respondent No.3

ordar in favour of the spplicant vide office order MNo.

11596 dated 4.7.199 whereby the applicant was transferraed

and posted From alzawl o Guwahati in the office of the
Central Integrated Pest Management Centre, Guwahati.

N

Copy of tThe representation dated 2.4.1996 and the

affice order dated 4.7.1996 are annexed hereto and mark

Annexure 1 & 2 respectivaly.

That whileg workKing at Guwahati the applicant met with an

major accident on 10.1.2000 st Cuwahati during office duty.

S a e

ult oa fracture is ocourred in the neck of the left

Famur. The applicant was inmediately thersaft a eeho

Gauhati Meurological Re

arch Centre on 10.1.2000 and in the

-ray report dated 10.1.2000 which reads as follows :

Ta fracture is seen involving the neck of the left
femur (Intertrochanteric fracture).

Rest uf the bones around thehip jmint ars normal
Mild soft tissus swelling seen.

.

Thareafter the applicant was referrad o Gauhﬂti Mexdisal

collage through Central Government Health Servics and he was

undar medical treatment in the Sauhati Medial Colleos which




would further be evident from the medical report dated

2000 and Medical Certificate dated 15 .5.2000, Tha
=oent upon the

o

around cons

licant was on lesave on medicsl

accident met by th@ applicant on 10.1.7000 with affact from

Y

11.1.2000 to 15,35, 2000, although the applicant resumed his

duty on the bas medical fitness certificate to
dischargs his official duties but the movement of the

applicant till date is st to dewvelopment of

subsequent complicac ciss, Ik avant to mention here. that

the applicant even today is not in a positbn Lo work
[

without the assistance of crutch. It is ought to be

mantionsed here that svery now and then the applicant

requires attends For discharging hiz

duties. However the applicant is );'Lharqinu his duhiss

regularly with utmost care and caution. This fact is well

Known to higher aut Choritiss/ respondants . In this connection

it. is stated that the applicant also very of ten requires

medical check up as well as constant medical treatment.

Copiss of medical certificates referred to abowve are

annexed hereto and marked 2% ANnexure-3 series.

4.6 That it is state that the younger brother of the applicant
Sri Dinesh Chandras Rabha disd in the month of Decenbar 15999

; @nd due to  the death of his younger brother the entire

responsibility of the vounger brother shifted to the

shoulder of the present applicant. In thiz connection it is
further sated that the applicant has got his aged father of
70 owvears old who iz absolutely depencent upon the applicant
and suffering from various old age dizsasnes whiregul res

constant medical treastment,

4.7 ‘ That most urp isingly, the respondents issusd the

inpugned order of transfer posting under latter No.2-d/99

Al Meclin,’ a4, R.n |



excm., T datéd 15,01 2001 wharaby the applicant i@ gmu@ht o be
transterred from the office of the Central Integrated Pest
Managemant Centre Guwahati to the office of the Locust
Warning Urganisation, Jaisalmur in the State of Rajasthan.
The applicant is highly shocked on receipt of the

aforesaid impugned order as because the phyvsical condition

R

of the applimnt is well-known to the respondents. But in

Pl
spite of that the impugned order of transfer and posting
dated 13.11.2001 has begen issued to the applicant at this
crucial juncturs. It would ba wery much difficult on the
, part of the applicant to carry out the aforesaid order of
transter and posting at this stage specially on the ground
of his physical condition resulted on the accident ocourred
ly lONl;EOOO. The applicant in  fact received the copy of
the impugned order of transfer and posting dated 13.11.7001

-~ -~

on Z¥.11.2000 and as such there was no scope on the part of

~~~~~

the applicant to make anvy representation as bscal

in the impugnad order of transfer and poﬁﬁing olatised
15112001 that the applicant stands relieved with immediate
effect. It is further relevant to mention here that the

ot her incumbent who is ordered for Joining at Guwahati
office in place of the applicant from other region of thé

K%

country has not vet besn turned up for taking over the
charge and the applicant is =till working in the office of
the Central Integrated Pest Managemant Centre at Guwahati

till filing of this application. In the compal ling

3
e
123

ciroumstances finding no other alternative the apd icant

approaching this Hon"ble Tribunal for recdresss

St

grisvances and praving for a direction upon the raspondsnts
to accommodate the applicant for retention of the applicant
al: his present place of posting at lesst for a Turther

period of two vears in consideration of his present physioal

condition on medical ground.

A QDW%7 v 3&~AP»V%-QJ ¥°?~*4°“ °”Ti$
'FO&FM?-QVQR» &}]gﬁﬂ‘lﬁﬂ It

85 Medi K. Rajda



4

.3 That

8 That wour applicant further begs to state that he belongs to

Al Lad Tribe o Comnunity  and the applicant is bona T1de
permanent resident of pe zpal ibari, Goalpara, o

A, &8 such
e s entitled to the privilege to se Pve nearer to his home
Town

3=ty

tois further stated that the apilicant has

SR

oot two
BOns namely, Sri Mohir Rabha sged about o b 63

rsoand Sri
Bhaskar Jvoti Rabha aged about &

vears who are pre

iy
studving in rendriva “1deldwo Khana Para in Class IV and T
Y ol

:chively ., As

such LThe impu ned arder of transfer which

.
is pas

sed during the middle of the academic

in total wiolation of crofe

sion is also

oo

T B A Ta Tl as becausae it is 3

tled position of law that

no - order of transfer and
posting should be issued during the middle of tha acackamio

In this connection

It may be stated th&t Acacemic
session of rendriva Yidvalave is foril to March, as such it
is the mid academis

ion and on that score alone  the
impugned order is liable to b aside and U A b,

-

That it is & fit I the dh’ble tribunal to protect
the right and interas

a*
&

of the appli cant on axtramns
compassionate ground as  the phws o ]

applicant does not pe any crutoh,
Therefore it Will not be possible on the part of the

CEamry out the impugned order of tr

ated 13.11.2001 and therefore Hon’ ble Tribunal to
direct the rezpondants to reconsider the ca

ansfer and
posting da

Ze of the
applicant and further be pleased to direct the

e
to accommods te the applicant

onclerts

in the office of the Guwahati
&t least for further period of two vears or till the
hysical condition of the applicant is Lmnproved

S’?»: AA.QCLI‘M‘ Kn. Q@M&



That this applicstion is madse bona Fide and for the cause of

justice.

Grounds for reliefis) with leaal provisions,

For that the applicant sustained severe Injuriss as a result
of hiz acoident on 10.1.2001, for which it is Jdifficult on
the part of the applicant o move without orutch. Thersfors

the impugned order transfer and posting in respsct of the

=

applicant needs to be reconsidered on extreme compazsionate

Giround. :

For that as &  result of the acoldent fracture occurred in
the neck of the left femur of the applicant as such the

moseinent of the applicant iz restricted . Therefore at this

critical juncture it is exbtremely difficult on the part of
the applicant to carry out the impugned order of transfer

and posting dated 13.11.72001.

For that the impugned order of transfer and posting has been

.

issusd during the middle of the academic session of the

i)

children of the applicant in total wviolation of the

proftessad norm.

Faor that the applicant has dependent father aged about 70
vears who is suffering from various old age ailment and
there’ is no one to look after him.

For that dus to expiry of the vounger brother of the
applicant the sntire burdsn of the deceased family has been

shifted to the shoulder of the applicant.

Details of r@mﬁdi@? exhausted,

That the applicant states that he has no other alternative

and other efficacious remedy than to File this application.

A Maddiv; e, oty
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HEN
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»

GOt

The applicant further declares that he had not preselously
filed any application, Writ Petition or Suilt regarding the
matter in respect of which this application has been

Me e

before any court or any other authority or any other Bench

of the Tribunal nor any such application, Writ Petition or

Suit is pending before any of them.

Baliefs souaht for

Under the facts and circumstances stated above, the

---- sad to
lasue . notice

a2

wondents to show cause as Fo why i

R

ought for by the applicant shall not be granted,
call for the records. of the case and on perusal of Fhe

oS
recorads

partiss on the cadse or calses

that may be shown, be pleassed to arant. the following relisfs

That the limpugned order of transfer and posting bearing mHo.

2=4/99-Adm. I dated lS.ll.EOOl(an@xure~4J issued by the
Deputy 5

sacretary & Chisf Administrative Officer, respondent
NoLE be s

"

,,,,,

ant is

z

Coneernad.,

That the Hon’ble Tribunal be pleased to direct the
respondents  to allow the applicant to continue to work in
his pr

—

it oplace of posting at least for a Further period

i
of two vears or thephysical condition of the applicant is
N

improved.,

S/\" M.len,' ; k&‘ @QMU\
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10,

11,

10

Costs of the application.

im
entitled to, as the Hon’ble Tribunal may deam il and

Droper .,

Interim order praved for.

During pendency of this application, the applicant pravs for
the following relief -

"

That the Hon'ble Tribunal ke pleased to =

sy the operation
of the impugned order No.®4/99-admn. T dated 13.11.2001

(Annexure-%] till final di$bm$a1 of thiz application wo far

as the applicant is concerned,

LR MoH oM oR oM oM oM N % oM o%omom om I T T e U,

This application is filed thirough advocates

Particulars of the IR0,

1.P.0. No. Ch MYESOY ol nge it

Date of issue 3

0

Tssusd from : HPLOL, Guwahati .

Pavable at . G.P.0., Guwahati.

List of enclosdies.

ms stated in the {ndew.

S Medin, KRefn
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YERIFICATION

‘

T, Sri shri rMedini Kumar Rabha, S0 Sri mMihic Chandra

Rabha, aged about 37 vears, working. as Plan Protection

Officer (PRY, in the Directorate of Plant Protection,

Wlarantine & Itorage, Central Integrated Pest Managementd

Centrs, R.G.Barush Road, Guwahati-

0E, Assam do hereby

warify that the shatements made in Paragraph 1 to 4 and & Lo

1z are truse to oy knowlsdge and thoses mads In Paragraph 5

ISA

v

Lirue o omy legal advice andl have not suppressed any

material fact.

tanc

Flowvember

an this verification on this the 28th day of

ant Moddin Ko - Rakdial



- 12 - . () l{'x A—vv-meﬂ('wte-
F o, 2(2£)/96-CIPMC,GHL/ S /1 AN c
- Covernment of Indix . B . ;5'5" T
Mintgley of S avier e -~
(Deptt of Apriculie 5 Co epmation)
Direciarwtre Dt ©ontiet R e ape
CHWA AL o : b e imtad  02/04/96

. [SAED o e

Te, - 1
The Plant Protection Adviser

to the Govt. of India

Dte., of Plant Protection,

Quarantine and Gtorage

N.H. IV, Faridsbad (Haryane)

Subjeot : Trensfer the post of posting in raspect of &h, M.K.Rabhw,
PFO (PP),CIiPMC, M zwal to CIFHU,Guwahiati < Hngerding,

| o e el LD TSV LI MDY BTN e <o T N T e me e i

‘Ref., 1 Dte., of PPO & E,Faridobad’s offica order Yo, 48 of 1996

{ssusd_vide F.Mo, 10.3/99-Adm.I deted 08,03,9%

54T,

I have tho honour to inform you that undarsignod hes
baeen given additional rasponsiblity of CIPMC,Guwahati vida Da,'n
of P.,P.Q.& Btorage N.H. IV, Faridabzd officae ordar No, 4A/1996
letter No., 10-3/95-hdm.1 dsfed 08,03,96 ms'HRAD OF OFFICT! Contro-
lling Officer and Chegque Iraving Officor of the establiagheant of
CIPMC,Cuwahati.,

Thet 54ir, undersigned at prssent doing his best to dis.
chargs all officisl duties se Hemd of Gffice and Controlling Offica:
of CIPMC,Cuwahati,.But it 1s founé thet wrns of work inoluding Chegu-
draving accounts works more at CIPMC,Guwahati compareéd to CIPMC,
Mazwel office snd it 1g requirad to sttend regularly at CIFMC
Guwaheti Office ap pltustion demends. Under this situation it {s
therafore, regquestsd Lo allow permonent transfer to undereignsd
( M.K.Rebha,PPO,CIPNC,Aizval) to CIFMC Guwahati so that he osn
disoharge cfficial dutles smoothly in eddition to laolz pftor the

vork of CIPMC, Algwal offlce, v

Thie 48 for your kind informetion an& furthsr necsssury
sction pleaswe,

‘with ragerds,

Youre faithfully

) by

(M K unﬁbhﬂ )
Plsnt Protection Officer ,
CIPMC,Adzvwal: Camp-Guwehatd,

' Copy to the Dixactor (IPM),Dta, of P.P.0.& Btorséa,w.ﬂ. Iv,

Farsdebad for kind informetion snd further naossenry sotio .
with rafayranon to telephonic discussion,

o S MU
( ¥.K. figbha )

L 7
(z%/ <i Plant Trotaotion Officar (PP),
b ol
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St e

LY deernmont of Indxa
: Mirlstry' of Agriculture

,,wu,- UupuerunL of Agrieultura & Qnupmrmtion
-DirectoratQ“oF Plant. Protectlon,auarantine“

At e H IV ‘“Farldabad“}.laryana)‘ .;,E
e - 7

.,94.'97._1996, L

'I CE ORDE R 'No

WP U B s
i

‘]‘J;.: !

-.. o.‘_

&P;otaotlcn ﬁdVlsst‘uO tho Gouarnnent of Indla has
gakorde r 'the ‘Erensfer ofiShriti, K, Rabha, " Plant Protection Officer
;,%ggﬁﬁﬁ (@P) fromiCentral’ Integrated. Pest Manegemant Centre, Aizwal to
ﬁ%ﬁ%@ﬁ@?CentralﬂlntagraﬂecfFbst Management:Centre, Guiwahati against the
SRA "aqgggipostwpf Plant Protsction Ufflcpr\Entamolooy) u1th immediate
‘ : ' ‘B'unt”ihfurther orders.‘ - ‘ |
AN : . 1"‘V iy ‘ .
: “SHE ,VURabh Plant Protect;on OFFJper(PP} shall continue
u,“L,‘.,satc“'beﬁgtha._Headuoﬂ‘Of‘hcautontrollmg OfflcerkDraulng & Disbursing
xhiJ*Drt@cer“for4tha|estabilshment of -Central- ‘Integrated Fast
NanagementuCenth,‘anualuln addition to+his' duties as Rlant :
i Protectlonuﬂfflaer Incharge ofiCentral, Integrated Phst Nanagement
C & ; any axtragremuberaylon. :

i ' -
. ‘\

‘

,transrer'or Sh“l dabha is LH pub
JtoﬂTFﬂ, DOLnlnn time nfn,'ag pe

<

t. . {;;";,;’.~1.i 1 ) ‘ X ] | .'\ ’{‘ ‘ Ar [)W PETEN
S ;:f“" CHIEF ﬁDﬂIVIaTRATIVE OFFICER

'
- X . -

oKL R habha . ppo\pp), cImc, Aizval. He may submit his
ha;gsgrelinqu1shment/a.sumptlon report(ln duplxcate) to

‘hewD@rectorate.

“Accounts . Of fice” concernad (PP&N), Farldabad. N -
'Director(IPm) ; ik ‘

: DUE-S OB ILH (T P ER T Sectlons.,.“
Ihcharge, iCIPMC, #Rizual, &, |
,Incharge,.CIHIC (GuUahatl. e
'ﬂvlgllancels,' . ' SR
ALPSE L0y, PRA T 3
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DR. N: MEDHI, MD d%
DR. B. SAHARIA, M)
DR. 8. K. HANDIQUE, MD

S o oy e -§.
G~vied)

k J

Hoapitat No. :. 1096441 M.R.D. Number :

: : 01098047
:Pa,u.ewt Name. ' :- MEDINI KR. RABHA .

‘.,ugzd 4o¢t_z444qe Aswellin

T P

" DR. N. MEDHI, MD. .
| CHIEF CONSULTANT.

Age :37 Sex :M Repoat Date :

VEXAMINATION REPORT ON.

ReAt 0é t.he boneas azwund the)v(p Joint

DR. B.SAHARIA,MD,
SR.CONSULTANT,

Repord No.:1804200.238

X “RAY HIP JOINT.

[

A 6mctww. 48 seen involving the neck o‘ «the mﬂt
6emw:. { "_ Immaoclwuwc mme)

¥
o

g 4een. |
Jeb
'4££77/2Kuruuyq §.Aw)

are noamalk.

10-JAN-2000

DR.S.K.HANDIQUE ,MD. -
SR.CONSULTANT.

)
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oo lsfpestiena (5535 ril =ls wicle A oo ml' e of
SMOKING AND CUBWING BB l l’l NU} INSIDL 1Hl’ Huhl‘ ] AL PROINMBYLED
} : |_ . . . T ' 'i.
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| | L
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4 “ : . ;) .
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: /,...a.._.., L ,Department of Ag,nwlture & Coépératxon ; -
ARIBEATOD ATE. m: PLANT PROTECTION, QUARA N’TINF 8_ °"m,

N. ii IV, Faridabad 121 001

"-j Ofﬁce:Order

e AchrdmeW"lLTic fonqwmg:ofﬁccx

EE R ¥

Datcd thc \3 Novembcr 2001 né &\

No."7b

onOOl

ednate ~effect‘*andmmur'=fﬁ’rfﬁ‘ r‘*’or&crs,-,,, e

s

T e .- A oy
Y‘J\ AL .'."._. rdad . S

AT o

S i,

s:stand: telieved Withr unmc'dlatc ctrect=::*.;7 = -_'7 ~;:—-.—a:::.i i

[ R el 3 1139

oA L9,

st ws ;\ tAimy. 6.,-«&':."'"%81»: FM‘Y‘MN&. J\,"- o Towt

e ey W‘——rﬂm—riﬂo.‘:\u—“"&h AR

LRI

'L.E,x _r..,..J_»,_. A—J-?jl._ “m
R b L0k --'-: > B - \JWv«w

SL.No. Name & Desxgnauon Present Place of Transferyedto-f R
: NUIATHD 20 /
of the Officer o=y - 7 I ~ Posting R T

[, D.S.P.Sharma, PPO(E) "
Shri K.S.Godeshwar, PPO(PP)

[§S]

PQS. Bongaon |

PQS, Cochin

CIPMC Guwahau
RPQS, Mumbai

3. Dr. Umesh Chander, PPO(E) : PQS, Visakhapamam C‘IPMC, Guwahati «
4. Dr.M.K.Rabha, PP‘_O;(PP’)' | CIPMC, Guwahati LWO, Jaisalmer +
% DrS.R.Choudhary, PPO(E) CIPMC, Guwahat © LWO, Bikaner
6. Shri S.Padmanabhan, PPO(E) RPQS, Mumbai PQS, Cochin
7. Shri P.K. Ghosh, PPO(E) RPQS, Kolkata PQS, Bongaon
S. Dr. CSK Vijaykumar, PPO RPQS, Chennai PQS, Visakhapatnam
9. Shri D.P. Singh, PPO(PP) HQs.Faridabad CIPMC, Faridabad .\
0. Shri O.P.Verkva, PPO(PP) CIPMC. Faridabad HOs. Faridabad o

The above transfers have been made in publu. interest and therefore, offu.ers concerie

d

are entitled lorformal TTA and Joining Time as per Rules.

(P, I\JIM "

Deputy Secre'a'ry &
Chief Administrative Officer
Distribution: ' ‘

1) Officers concerned

2) Officer Incharge, RPQS, New Delhi. The Charge relmqmsned report of the relieved

. officer and Charge assumption report of the trensferee may be forwarded immediataly to
HQ, Faridabad.

3) Concerned Scheme Incharge

4) Vigilance Section

3) Office Order Folder. . ‘

6) Accounts Section (Hgs) /A«MV‘/{'

7) Personal File of officer concerned

3) Guard File =

8) PS to PPA M/W



F
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH AT GUWAHATI

Addi. Central Govt. Stepdina Counsel

Contral Administrative T bunal

\?waéhau Bench : Guwahail

0.A. No. 463/2001

Shri M.K. Rabha
Vs

Union of India and Others .............. Respondent.

(Written Statements for and on behalf of the respondent No. 1, 2 and
3) "

The written statements

of the above mentioned respondents are as
follows:-

(1) That a copy of the OA No, 463/2001 (hereinafter referred to as the
“application” has been served on the said respondents. The
respondents have gone through the same and und_el_:'stood the

contents thereof. The - interest of all the concerned respondents

being similar common Wwritten statements are filed for all of them.

(2) That the ‘Statements made in the application which are not

specifically admitted, are hereby denied by the respondents.
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3) "[hat before traversmg the various paragraphs of the apphcatrons
the answering respondents beg to g1ve a brief resume to the facts of

the case as under:

The apphcant Shri MK. Rabha is a Group ‘B’ Gazetted officer

havmg All India Transfer L1ab111ty The apphcant is at present holding

the post of Plant Protection Officer (Plant Pathology). The applicantisa

resident of State of Assam. The apphcant is the head of the Plant
Pathology side at Guwahati unit. He is the only authority responsrble for

all function and duties of thrs unit. He 1s also the Drawmg and Dlsbursmg

Ofﬁcer with cheque drawmg power All the financial matter are looked

aﬁer and managed by lum asa sole authonty

1t is also worth mentioning here that for quite sometime it was

observed that the applicant has been irregular in attending to his official

dut1es without any leave or intimation. There ‘was also mfonnatron that
the Guwahati unit of the respondents experrenced great dlfﬁculty in

1mp1ement1ng the various schemes and projects whrch are tune bound mn

nature due to the failure on the part of the respons1b1e officer like the

apphcant As a result there was no smooth ﬁrnctronmg of the Guwahati

unit whrch resulted in various administrative comphcatlons It also would
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not be out of place to say that CIPMC Central Integrated Pest

Management Centre, Guwahati is an unit entrusted Wlth the dlscharge of

the function like field tralmng of fanners and State Government Ofﬁcers

regardmg integrated pest management Wthh is a ten weeks training

"programme at a stretch to be conducted in different districts‘ in the State of

Assam. Apart from the' other activities involved rapid roving surveys 1s to

be conducted fortnightly to_ monitor pest/diseases build np in ﬁeld'crOp

Other than these programmes there are some admnustratlve smentlﬁc and,
techmcal ﬁmctlons including the mvestlgatlon m the laboratory The

functions are mtegrated t1me bound and also needs completion in a cham ,

manner mvolvmg expert opinion on the results.

In this particular area the applicant 1s the authority in the State of
Assam havmg h1s place of work at Guwahat1 But due to habitual and

'\%
frequent absence/nregulanhes from duty of the apphcant the Department
/-'-_—_h—_“\

has suffered a lot as the vanous scientific process and functions got. stuckt

-—

up or dlslocated due to his unwarranted absence/nregularltres without any

reason. It also needs to be mentioned here that under the Directorate of

Plant Protectlon Quarantine & Storage Department of Agnculture &

| Cooperatlon Mmlstry of Agrlculture there are three main functions viz.

a) Integrated pest management b) Plant quarantme and c) Locust control.
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So far as the hltegrated pest management, such stations/units are located
in almost every States of India, whil_e plant quarantine stations are located
in sea ports, ailports. and land customs stattioﬁs like the Ctlstoms and
Excise De_partntent having connection wli'th, intefr_lational‘ trade and
~ business and rmniﬁcations like the Cﬁstoms and ExCise Department. In
this mternatwnal trade and busmess there mvolves a very lngh degree of
nsks in controllmg the entxy of exotic pest/dlseases from forelgn
countries into India in various forms. It also mvolves the sens1t1ve 1ssue

of revenue collecuon 1n some extenswe manner.

So far as the locust control stations are concerned these are mainly

VE RIS P A 5Ty s T e DI s £ e o o o

located in the western part of Indla and pamcularly in the States having

deserts (RaJasthan and Gujarat). In this locust control statlons the
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functlon are only related to momtonng of movement of locust swarm (a

typical desert grass hopper). There 1s no involvement of any international

PEEE I A T g T A A

trade or business and question of revenue collection in such locust control

stations.. The duties and responsibilities of ‘the locust stations are B

comparatively lesser than that of at plant quarantine stations. The work
load depends upon the pattern of migration of locust swarm. Such

migratibn may be at monsoon time, but not_t_hroughout the year.
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As the Central Integrated Pest Management Centre was not properly

| functioning, the competent authority kept the Guwahat1 unit under strict

observation. As a first hand step the Guwahati unit was inspected by
S0me senior oﬁicers during the month of June 2001 and July 2001. After

the inspection of Guwahati unit the said officers submitted their

| observatron/reports clearly mdrcatlng and stated therein that the applicant

was not only habltually uregular 1n attending to hrs official dutles but

also ‘was misusing of Govemment funds in his capacrty as the Head of

Oﬁice/Controlhng (Drawmg & dlsbursmg) Ofﬁcer and also was irregular

in drsbursmg of salary at the Centre to oﬁicers and staff The applicant -

was also found to have been misusing the govemment vehicle for hrs

private use Besides, the applicant being the Head of Office, controlling

ofﬁcer and dlsbursmg oﬁicer also found to have not been implementing

proper control over the funds released to the staﬂ" on account of tours and

other advances thereby nusused government money Wthh remained

unadjusted. On one occasion, the applicant has drawn a sum of Rs.

36,100/-

and government oﬂicers) out of which, only Rs. "7000/- has been

. v - i R U 4 O ot St ot v e v o
= T R B T O 5 T n T T Py Y, 3 o e s -
R A R

for use of IPM Farmers’ Field School (field training of farmers
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balance money of Rs. 15,100/- this act of the applicant has also been

viewed as mistise of government funds.
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himself). In the said inspection also the wnspecting officer found report /
~ observations of the inspection officer as true. Accordingly, the applicant
has been transferred to LWO Jaisalmer on Larger public interest in

general and on admunstratrve ground in particular.

4.  That with regard to the statements made in the paragraph I of the
application the answering respondents state that the applicant has wrongly
construed the contents of the transfer order dated 13 11.2001 and
nusunderstood the same. In fact the said transfer order 1s a chain transfer
which has been given nhrnediate effect, so that the transferees may
immediately proceed and join the new place of posting‘. The transferees

have stood relieved with effect from 14.11.2001 and struck- from the

strength of establishment of Guwabhati and therefore, the statement made

in this paragraph, “Sought to be transferred’ is not a fact and hence

denied.

The law relating to the transfer and posting is now well settled by
the series of decisions pronounced by the Hon’ble' Apex Court. The
rationale of such decision is that the Court or the Tribunal shall not
interfere with the transfer orders passed by the competent authority unless

such transfer orders are issued in violation of statutory rules or on the




| grounds of malafide. Mere non observance or viplation of
guidelines/policy or executive instruction or orders- cannot be a grpund for
such interference. It has been observed by the Hon’ble Supreme Court
that the Central Administrative Tribnnal cannot éit' in appeal over transfer
orders. The court will also not make any roVing'inqni'ry to find malafides
and or unless malafide is proved there shall not be any ground for such

mterference. The Apex Court has also observed that the question of

PO
/

personal problems like illness, Children edueation, financial difficulties

etc. are not be entertained by Court and same matters are to be taken up

by the apphcant/employee with the competent authonty of the

administration, In this connectron I also submit that as pr0v1ded in

Fundamental Rules the whole tnne of a government servant is at the
drsposat of the government which pays him and he may be employed in
any manner required by proper authority. It is also provided that a
government .servant is liable to be transferred on account of inefﬁciency

or 1msbe11av1our As per the service condrtlon of the applicant he is llable

to be transferred anywhere in India in pubhc mterest

Under these facts and crrcunlstances as stated above and the settled
position of law, the allegations that the apphcant has been sought to be

transferred in violation of the pr'ofess;ed norms, during the mid academic
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-session of children and by ignoring the medical grounds cannot sustain‘in

the eye of ilaw. Hence the applicati,en is liable to be dis’missed.

5. That, with regard to the statements made in the paragr.aph 2 of the
application. It is submitted that the petitioner have got no cause of action.

His application is not maintainable.

6. Thet with regard to the statements made in‘. paragraph 3 of the
applicafien the respondents state that the application is premature and is

liable to be dismissed as. the applicant d1d net‘ exhaust any of his
alternative remedies available to him and orv even by filing a

representatlon The appllcant has got no cause of action, therefore the

questlon of lnmta’uon does not ar1se
7. That with regard to the statements made in the paragraph 4.1, 4.2
and 4.3 ef ﬂle-a_pplxication, the respondents state that these dre all matters
of records, hence nothing is admitted which are not borne on records.

8. That with regard to the statements made in the paragraph 4.5 of the
application the answering respondents state that the_epplicant in fact met

with an accident on 10.01.2000 and he fully recovered and joined on duty

¢ 30 '1;?’,'5(')&""'7"'?'“ 0 R (A DRI X R

1y v dvern - m e an

Y SR TR A R A X TR T YR BRI R T R TSR L



10

with efféctffo_m 16.03.2000. The'appiiCant has"sub:initlt'ec’iv his medical

fitness certificate from the Compéient medical authority. Since thenhe |

has not availed any | . leave on this very medical ground and{\%?ver

medically ﬁnﬁt'th.e.re_aﬂer. It is also dénied that cbnséqUént' ;ilpon the said -

accident the movement of the app'licaht is restricted due to development

of subsequent complicacies. It is also denied that the appli_cant required

the SuppOrf of émtcll, becalis_é th_ére is nothing to show that h¢ developed .

any such medical complicacies or was under any treatment and hence it is

false and therefore denied.

9. - Thaf;the'nstétements_made in the .paragraph 4_;6-'of the épﬁlicatiOn are

purely pérfso‘nal and_ family probl_emS‘of the: applicmif"an_& such type of

problemis are almost common with*everyone and these problems and
personal matters have/noting to do with the incidence ‘of service of the

* applicant as the matter of transfer is an incide;it of sér_Vice. It is also

cate'gorical‘ly'denied that the appiicant requires inédical. checkup as well

as constant medical treatment as there is no préo_f with the respondehts

 teempk e .
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e |
nor the applicant h@“ﬁéﬁy such medical bill. Therefore, the contents of the

para contrary to the above submissions are wrong and denied.

10. That with regard to the statements made in the paragraph of 4.7 of
B . ! b‘ | . . . . .

the "applicantion the respondents reassert and reiterate the foregoing

statements made in this written statements and accordmgly deny the

correctness of such statements. mad%—msparaAJ—ef—the—Qﬁ-%e

O-A: The answenng
respondents in thrs connectlon also state that the transfer order 13.11.2001
has been issued purely on administra‘tive reasons and in public interest.
There is notlu'ng to show regarding as arbitrary or unfairness on the
’issuance of the transfer order. From the order itself it is explicit that the
order is a chain transfer involving as rnany as 10 persons and to expedite. |
the process of giving effect to the transfer; order has been made showing
the transferee as ‘stand relieved with iminediate effect’. It is therefore
easy to understand that there is no need of any formal handmg-
over/taking-over of charges and resultantly no rehever 18 also required.

Each and every transferee should move to report for duty n the1r new
place of postmg As the applicant . stood reheved with effect from

14.11.2001, he has been struck off from the strength of Guwahati', Central
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Integrated Pest Management Centre. However in compliance of the stay
order granted by tlns Hon’ ble Tribunal he;has -been allowed to continue at

Guwahati t111 the stay is vacated Tha e oher fvw/wm Fom 667% amt" /
Vi Farksn /Oa#amum Rave a!’rm,/ 7«7borh'd at 4““’ In vesporme & Ao fompragnec
6rder, hkere as f frompfr & A,bp,(:cnnl— alm;w ' anothey C.ou.t-é neF be bffccted
dew 65 M/,- crcLzr amw{-ea/ éf Fect Hondble /r,bunr«/’ ' '

11, That with regard to the statements made in the paragraph 4.8 of the

apphcatlon the answering respondents state that the apphca.nt being a Gr.

‘B’ Gazetted Officer with all Indla transfer hablhty, hrs transfer is in
larger pubhc mterest and on admrmstratrve grounds and cannot be
restrrcted on the grounds of so called pnv1leges extended to ST
community. Moreover, there" 1s ‘no such statutory and ma.ndatory
restrictions on the transfer of a Gr. ‘B’ Gazetted Ofﬁcer belongmg to ST

cornrnuruty. Hence he is not entitled- to any such privilege.

12. That with regardto the statements made in the 'paragraph 4.9 of the

application the respondents state that even if the ,transfe’r order had been

1ssued durmg the rmd academic sessron of the chrldren of the apphcant

this W111 in no way affect or dlsturb the educatlon of the chrldren if the

apphcant proceeds to his new place of postlng It 18 to be clarified here

that there are better scope of educatron at Jaisalmer where smnlar
&l

| Government run Schools are avarlable the transfer of cluldren from K V.

Khanapara toK.V.J aisalmer wrll not be a problem and as such it cannot
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be a gronnd_ for interfering with the transfer order of | the applicant.
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Therefore, the contention of the petitioner made in para 4.9 are wrong and

denied.

- In this connection the respondents also beg to state that the reasons

for mterfermg w1th the transfer order on compassronate/medrcal grounds
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are not tenable in the eye of law and the same cannot sustain particularly

in view of -the fact that the applicant is quite mobil_e and capable of
discharghrg all the functions and avocations in_his normal life. In
addition to h1s ability to attend the ofﬁcral -work, the applicant had
occasions when he even undertook long dlstant official tour even to
Hyderabad and within the State of Assam. Under these circumstances
e and "comparatively on‘ the natur’e .of job entrusted on the applicant at
| Guwahati, the nature of duty/job at Jalsalmer LWO is of lesser
respons1b111t1es and does not mvolve any such long dlstance tour and also
does not requ1re frequent movement outv of station. Therefore,
considering all the facts and circurnstanCes ‘and also the suitability of
posting, the ‘appllicant has Abe-en transferred and posted at Jaisalmer in

pu’blic interest and on administrative ground as stated hereinabove.
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The copies of the T.A. bill and logbook are annexed lgereto as

Annexure-R. 1(Series)

I cfave the leave of this Hon’ble Tribunal to allow me to rely upon
and produce the relevant documents/reports in connection with the above

facts at the time of hearing.

13. That with regard to the statements made in the paragraph 4.17
(should have been 4.10) the answering respondents state that the instant
application has been madg with ulterior motive to derive undue benefit by
abuse of process of law and hence the application is liable to be dismissed

with cost. The contention of the applicant is wrong and denied.

14.  That with regard to statements made in the paragraph 5.1 to 5.5 of
the application, the answering respondents state that under the facts and

circumstances of the case as elaborated hereinabove and the provision of

Ahbwy  ayp, I\aﬁﬁ"’b((ﬂJ&

. ond
law involved, the grounds,are-wrong and denied The same are not

tenable in law.  Therefore the application is liable to be dismissed with

cost.
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15. . That with regard to the statefnents made in the paragraph 6 of the

’.
!-’[“

applicatien the answering respondents state that the applicant _rtever raised

SF

any issue r egarding his personal problem and made no representation at
any point of time although he had the clear knowledge that his service is s

transferable anywhere in India. Therefore the statements made in this

AT
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paragraph are not correct and as such the same are denied.

T

3

=4

724

o e

Yot
o5

16. Itis subnﬁtted that para 7 of the O.A. need no reply.:
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I7.  That with regard to the statements made in the pafagraph 8.1,8.2,
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8.3 and 8.4 of the applicetion the answering respondents state that as
explained heremabove and for the reasons given under the provision of
law, the apphcant is not entitled to any rehef as prayed for and the

apphcatlon 1s liable to be dlsnussed with cost, the same bemg devoid of

. any merit.

18.

That with regard to the statements made in the paragraph 9 and 9.1

of the application the answering respondents state that n view of the facts

and circumstances of the case and provision of law as stated hereinabove,

the interim order dated 29 11 2001 passed in O.A. No. 463/2001 by this

Hon’ble Tr1bunal may please be vacated
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That the respondents also respectfully submit that the -transfer order
dated 13.11.2001 is a chain transfer involving as many as? 10 officers
pertaining;' to 8 different stations spread out in .different locations in

 different states in India. This transfer :or'der 'has been made in the larger
publi'e interest and also on adniinistrative grounds, 'amongst others, with a
definite purpose to augment]reiiamp the administration and to achieve
some objectives. If the transfer of the applieant is interfered with or
quashed, the entire chain will be broken and' there will ‘be .administrative
chaos leading to varioils administrative cornplications. nus will also
hamper the total functiomng of the Department which may lead to

a

frustrate various schemes and projects resultmg in serious lapses on the

part of the government and such lapses may result in colossal/huge

losses/devastation in the field of Agriculture If the transfer order is

mterfered\mth and the interim ‘stay order dated '2Q.11.2001 18 not

immediately vacated, the respondents would sut‘fer'iireparable loss and

mjury and also it will defeat the public interest.

19.  That the balance of convenience in vacating the stay order i 15 also in

favour of the respondents as the matter of order involves public interest
whereas the apphcatlon has been made solely on the grounds of private

mterest ‘This service Jurisprudence is to protect the public interest and

hence the application is liable to be dismissed and mternn order dated

29.11. 2001 is also liable to be vacated with immediate effect.
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In the premises aforesaid it is, therefore, prayed that Your Lordship

“would be Qleased to hear the parties, peruse the records, and a;ﬁer hearing

the parties and perusing the recbrds, shall further be pleased to dismiss the
application with cost and also be pleased to vacate the interim order dated
29.11.2001 with immediate effect,-and/or pass such further or other order

that Your Lordship may deem fit and proper.
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VERIFICATION

I, 3K, Rd\g . at  present working as

~M aw KP&g Cwlww? in the office of the Directorate of Plant.__

‘ Pmtecnon Quarantme & Smrage Depamnent of Agncultm:e &
Cooperatipn under the Mmlstry of Agnculture do hereby solemnly afﬁrm ‘

- and state that the statements made in paragraphs H?o‘ \3 ’rD (8

are true- to my knowledge and behef those made m paragraph

| 9.~~ bemg matter of records are true to my mfonnatmn;;;{ 3

denved there from and rest are my humble submxss:on before ﬂus:_-‘:"-. |

Hon’ble Tnbunal I have nat suppressed any matenal facts. |

And ] 31gn tlus venﬁcatlon onthis "_ 4 ”‘ day of February 2002 at.' h
6 (AA/Oc\/(Aﬂ\t
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GOVERNMENT OF INDIA : , _ .
i gl vy v¢ ki
‘.;f‘ Mmlstry of Agriculture Y GRAM MANAGEPEST .
C(gf wd wEwrtar ) ‘f R : 454676
(Department of Agriculture & Co- operation) | I
T T, §WY wE Wz PR H
DIRECTORATE OF; PLANT PROTECTION, QUARANTlNE & STORAGE
Fm wigm e mRR X §49-
CENTRAL INTEGRATED PEST IVlANl—\ul:IVltNT CElNTRE ——
R. G. Bar,qah Road, Guwahatl (Assam) 7810(;53 -Date....... Dec, ....... ‘
| [ T
. i :
The Director(IPM), b o
Dte ,0f P.P, Q&S R
oo
i:

N. H-IV Faridahad(ﬂaryana) -121001

Sub. 3 Subniscion of TiA'BA11 w.s.f. 10, 5 2001 to 27.5,2001 and

o4+,06,2001 to 08, 08,2001 in rmsp@ct‘b Sh. M.K.Rabha, PPO(PP)ﬁ
CIPMC, Guwahati-rngarding. h

® o 00 0

. ( ‘o ’
Ref,: Your's 1etter ¥o.2-3/200-IFM(TA) aa ed 07 12,2001

Sir, _ Eﬁ. .
With rnferen@e to your letter cit@d above(Copy ancloged), I

pave the homour to emclosed herewith the T A.P111 of Sh, MK Rahlﬂé‘.lgx
PPO( FP),CIFMC, Juwahati w,e.f, 10, 05.2001 [to 27.05,2001 for M.FLL ant
ok 06,2001 to'08.08,2001 for k. 1621 /- 1n'&r1p11cate for your kind
perusal aad furthgr neeessary actiomo i :

Eme.: AS:aboye; ?f&prs fa1thfu11y
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

-
i
: J
apel.iant
XHFe’

GUWAHATI BENCH

in the matter of :

e

O.A. No. 463 of 2001 éi

Shri M.K.Rabha
-vs-
Union of India & Ors.
And
In the matter of
Rejoinder submitted by the applicant in
“reply to the written statement submitted by

the Respondents.

The applicant above named most humbly and respectfully begs to state as

under:

1.

(@)

That he has gone through the written statements and has understood the
contents thereof. |
That your applicant categorically denies the statements made in
paragraphs 3,4,5,6 and 7 of the written statement and further bégs to
state that ;

the allegation of the respondents that the applicant is irregular in
attending to his official duties and also the hostile ailegation made in the
said paragraph that Guwahati Unit Office is experiencing great difficulties
in implementing the various schemes and projects which are time bound

in nature due to the failure on the part of the responsible officer like the v

applicant is totally like—the—eppfieant—is_totally false misleading and

M%/L

(A L
'g.@.%c



b)

Physical target and achievement during 2000-2001.

bo |
deliberate and the records speaks’\contrary the allegation made in the
N

written statement.

A mere perusal of Annual report 2000-2001 issued by the Central

Integrated Pest Management Centre, Guwahati (Assam), wherein it

would be evident that under the supervision of the present applicant who

is head of office a tremendous achievement is made during 2000-2001

so far physical target are concerned. The detail particulars of physical

L~ -,

target during 2000-2001 and 2004-2862 are quoted below for perusal of

the Hon'ble Tribunal.

SI. No. | Activity Target Achievement
A Pest Surveillance (Area Scanned in ha.) | 30,000 33,245

R Biacontrol (Area Scanned in ha)

I. Augmentation and Conseryation 25,000 25,480

ii.Release (in million 50.00 51.84
C IPM Training and Demonstration

Programme (FFS)

I. No. of FFS in Rice (Kharif) 12 12

ii. No. of FFS in Vegetable (Rabi) 12 12

iii.No. of FFS in Mustard (Rabi) Nii Nil

iv. No. of Official trained 120 120

v. No. of Farmers trained 720 720

©

It is quite clear from above that physical target has been completed by the

Guwahati Unit Office during the year 2000-2001 &-2084=2682 as such

allegation regarding completion of physical target is baseless and bogus.



e

The applicant further cateéorically denies the wild allegations of misusing
of Govt. Funds in his capacity of Head of Office/Controlling Officer and
the allegation of irregular disbursing of salary. IT is pertinent to mention
here that if there is any deficiency or shortcomings noticed by the higher |
authorities during their inspection of the Local Office/Unit Office the same
ought to have been pointed out by issuing necessary memos in order to
alert the applicant or ought to have given necessary guidelines for
improving the performance of the applicant as required under the rule.
But unfortunately not a single memo is issued to the applicant by the
Higher authority at any point of time but this is for the first tir"ne these wild
allegation is brought to the notice of the Hon'ble Tribunal with the sole
intention to mislead this Hon'ble Tribunal.

It is categorically stated that there is a rule in force so far advances are
concerned and as per schemes, tqur programmes are being made in the
unit office and advances used to be made to the concerned officers as
per their requisition in terms of the rule. It is relevant to mention here that
if any amount of T.A, advancé remained unadjusfed, in that évent, the
concerned officer is required to refund the same with penal interest.

So far the allegation made regarding drawal of Rs. 36,000/- for use of

IPM Formers’ Field School, it is stated that the same has been duly

~adjusted in the Cash Book with supporting vouchers. Of course, there

was a delay in submission of supporting vouchers since the concerned
officers were working on the field offices at iﬁe relevant point of time and
in fact they were readily not availaple for submission of the relevant
vouchers. It is pertihent to mention here that all these allegations are now
brought to this Hon'ble TrfbunaII by the respondents with the view and

intention to mislead th_e Hon'ble Tribunal in a bid to defend the Transfer



Case. But these allegations were never brought to the notice of the
applicant at the relevant point of time or even after so-called inspection by
the higher authorities. As such, the allegations are false and misleading.

A copy of the statements showing physical target and achievement during
2000-2001 is enclosed as Annexure-5 .

That the applicant categorically denies the statements made in
paragraphs 8,9,10,11 and 12 of the written statement and begs to state
that although he reported for duty after being declared fit by the Medical
Officer, even then he is facing lot of difficulties in undertaking long tours
and still he is moving with the support of crutch. It is relevant to mention
here that Gauhati Medical College Hospital also issued a Medical
Certificate on 15.12.01 countersigned by Orthopaedic Surgeon Dr.

T.Bhattacharjee wherein it was advised to the applicant to avoid tours and

to walk with support, | . - L )i -6 o
A cury 7] T el et Wﬁk%m ﬁ/nv‘wbc’(o'
That the applicant denies the statements made in paragraphs

13,14,15,17,18 and 19 of the written statement and begs to state that he
is still under constant medical care and it appears from the written
statement that the impugned order of transfer and posting has beeﬁ
issued with a malafide intention on the alleged ground of financial
irregularity and as such the same is punitive in nature and the same does
not involve any publfc interest. On this score alone, the same s liable to
be set aside and quashed.

That it is pertinent to mention here that the statement of the respondents
that the Locust Warning Organisation, Jaisalmer is lesser important than
the Central Integrated Pest Management Centre Guwahati, is not correct
rather Jaisalmer Locust Warning Organistion is a station/\!!nfernational

importance. This would be evident from the Locust Situation Bulletin



dated 01-15 July 2001. Therefore, the contention of the respondents is
contrary to records. Moreover, the post of Plant Protection Officer (Plant
Pathology) has nothing to do in Locust Control. As such, the posting of
the applicant at Jaisalmar is not much relevant rather his retention in the
present office is deserving in the facts and circumstances of the case.

A copy of the above mentioned Bulletin is annexed herewith as

Annexure-6.

5. That in view of the above, the Original Application deserves to be allowed

with costs.



VERIFICATION

T, Sri Shri Medini Kumar Rabha, $/0 Sri vihir Chandra
Rabha, aged about 37 vears, working as Plan Protection
Gfficer (PPY, in the Directorate of Plant Protection,

Guarantine & Storages, Central Integrated Pest Managsmén

i~y e

Centre, R.G.Baruah Road, Guwahati-781003%, assam, applicant
in O.6. Mo, 463,/72001, do hereby verify that the statemsnts
made in Paragraph 1 o 4 made in this rejoinder are true to
my  knowledge and the rest are my humble submission and I

have not supbressad any material Tact.

drnd T osign this wverification on this  the 20th day of

February, 2002,
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. PHYSICAL TARGET AND ACHIEVEMENT DURING; 2000-2001

PEST SURVEILLANCE
(Aféé Scannedin ha.)

BIOCONTROL
, (Afgé Scanned ih h§<)
i) AU_Qmentation and
‘Céﬁservation
i) ﬁéjease (in million)

PMTRAININGANDDEMONSTRATION

PROGRAMME (FFS)

i) No.of FFS in Rice (Kharif) 12

H

Target i Achievement

30000 | 33245

25000 . 25480
s000 51,84

12

i)No. of FFSin Vegetable (Rab) ~ 12 | 12
ii)No. of FFS in Mustard (Rabi) ~ NIL | NI

iv) No of Official trained

120 120

v) No. of Farmers trained 720 I 720
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\._‘/9&,;, \ ,*//
Government of anwt—//
MINISTRY OF A”PI(‘ULTUR&
(Departmnnt of Agriculture & Cooparat1on)

DIRECTORATE OF PLANT PROTECTION, QUARANTINE & QT@%QF
'NH-IV, FARIDABAD 121001 (HAPYANA) |

Dateé;‘Sth June, 1998

CERTIFICATE OF APPHECIA”I!ﬁI’J

Thts is to certify that Mr.M.K. Rabha PPO(PP‘ CIPMC, -
Guwahati has been identified as local Nodal offlcer for special
training programme on Rodent Pest Management held by this
Directorate at Guwahati between 5th to 8th’ Mdy, 1298. He has
also acted : as local Nodal officer in coordmahng the visit of
Central team constituted by PPA for on- the—opot study of
bamboo flowering and related rodent menace in NE States. His
contribution for the successful completion:'of the Tralnmg
programme;and Central.-team’s visit for on— the -spot study is
highly applecuab!e ,.;l
! W|sh Shri Rabha all the best in his future endeavours
and actwntles »
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i

(R:L.Bdjak)
Plant Protection Adviser to

B the Governmient of India




‘REGIONAL PROGRAMME CQORDINATOR
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> GOVERNMENT OF INDIA |
AND
. é;‘
S HYDERABAD. FROM_ 21ST FEBRUARY TO 18TH MARCH 1994.

| . I VRAGU ATHAN
* FAO INTERCOUNTRY RICE IPC PROGRAMME - - PLANT PROTECTON ADV|SER

FOR SOUTH AND SOUTHEAST ASIA TO THE GOVERNMENT OF INDIA
e : .
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- . . I“.I\]O.Q"‘4/99"~Adm.l > 4
R - Goverrment of India” f”gA:’Q/“?;>
., LINISTRY OF AGRIGULTURE ¢
«” »- (Devartment of Agricultwe & Coopersation) ¢

Directorate of Plant Protection, Quarantine & Storage,
NH.IV, Faridsbad (Haryara )

Dated : 3,12.2001

OFFICE ORDER H0.190 OF 2001

Plant Protection Adviser to the Government of India : -

has ordered the shifting of Headquarters of the Posts of : i

Plant Protection Officer (Bnbomology)/Plant Protection A L

Officer (Plant Pathology) at Plat Quarantine Statiors, Gede ¥ i

Bongaon in the pay scale of 6500-10500/~ under the scheme !
Expansion of Planh Quarantine Facilities in India (Non Plen)

with immediste effect and until further order to Central S

Integrated Peg Managenert Centre, Guwahati, C !

|

|

It is certified that these posts are being shifted . .
during the pendency of STAY granted by CAT, Guwahaoti in the
natter of transfer of Shri S.R, Cheudhary{ Sh. IL,X. Rabha, -
P.P.0. from CAT, Guwshati,

¢

n ) ' e ( P, KHLY TDAR &)

Deputy secretery and
Chief Administrative Officer

Distpibution: .

-

\Q?fﬂ Officer Indharge, CIPIC, Guwahati,
+2¢  Officer Incharge, PQ@S, Gede/Bongaon. _
3. Director (IPH)- | |
Y&Y 4. P40, DAC, Kolkata.
| é{?XS‘- 5. ;Ps to PPA,
_ - 6. Vigilance Section.
:@Xdk 7. Office Order folder.

WD
@&ﬁij”EEPJO ;

Al

b,




e

SMOKXNG AND CHBWING BBTBL-NUT INSIDE :I'HE HOSPITAL PROHIﬁITED s

- _.;__\;g_-_lﬁ_,_"_w_,:4;_?:,‘;.;_-_:_‘_‘_,._ ,Gauhatx Me&ica}‘_g_ggig{gé i-ios;;’ng;—i - _w ‘
G T T T EESE===—Dated -Guwahati themﬁtig:.l}? Bo)
( MED:CAL CBRTIFICATE)
| | [Hevp o - F2200
WHOM IT MAY CONCERN orPY My NO - /C{?'S'é/o/.
This is to certify that Shri/ Smtf Mseliv K. Robhe . 3 _‘____'
was treated as an ja-dGor / oui-door -patient iu __%Tr«u%m N :
of Medical College Hospital, Guwahati from {2-12-0t -
to_ Comvirak ‘and was [ is suffering from AM‘-M [esimg WMZL%J n
He/She was/xs adfised to take Test £OL e o o e s WEEK /day&,’-thh _
cffectfromn...._.. 10 — o e e = o He 4§ 0\9{}_%(2} 4o anae el
Now he /shes fit to resume hxs/ er duties.  To s w \-O z,\nxik (/\nh'\
oo , {(,aq';ﬂ/ _
{ Signature . —.... 'f:\fiﬁf’t?f;':"
Seal..om e ...',,<’.‘.‘j.f..‘_.'."-' -
". ) p : (J" ) e
\\ _.L_;___” e B . o B . a - -

—————
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GOVERNMENT OF INDIA

MINISTRY OF AGRICULTURE ‘

DEPARTMENT OF AGRICULTURE AND COOPERATION

DIRECTORATE OF PLANT PROTECTION, QUARANTINE AND STORAGE
"N, H, IV, FARIDABAD.-121001

. (HARYANA) ,f"‘;f,‘:;',\"" e
- : ; ":f‘t‘."':-- ) T "k
TOI. NOS.. h '.'tl I , . . ~. ' i}g"{t‘ | . Fax ¢ 012Q S.cf’Z'ﬁS‘
- Off, p oot 012 5413985 ]. ‘ '\i?”'-“‘ ;_,; 4] ;_ 21

“Res. |1 0120541 3245, LOCUST SITUATION BULLEUN. - e LA

,|.. D RV A

R . N , ) el LS
- VOL. 53 NO.13 5:"-; .- PERIOD ::. ' 01-15,u81y 200( b
4""SUMMARYANDFORECAST o : o . ' f."

K “ . ‘, ) . ey

5 ~ India contmued to be free from any locust activity. Ecologxcaj condmons are {avourable

- for locust breeding. Rainfall was reported in Barmer (82.8mm), Jaisalmer (110.5mm) Jodhpur

 (156.3mm), Ganganagar (51. 4mm), ‘Churu (78.6rom), Bikaner (16 9mm); Bhuj (87.0mm) and

- Deesa (205.1mm) districts of Rajasthan and Gujarat. Locust surveys were continued in t|1c

. Scheduled Desert Area of Rajasthan and Gujarat by LWO staff.
$od Locust breeding : at small scale is hkely to occur in the commg month.

. WLATHER SUMMARY R
- RAJASTHAN: ' '

| T |
South West monsoon was v1g,orous in South Rajasthan on 3rd and active on 9th. [!lC
monsoon was active on July 12th 2001 in East RaJasthan

~

Rainfall occm‘red at most of the places in Ajmer on 3rd, Kota Udalpur and Jodbpur
" division on 3rd and 11th, at many places in Ajmer division on 2nd, 9th to 12th, in Jaipur on 25d
. ¢ to 4th, 8th, 9th, 11th to-]4th, in Kota division on 2nd, 9th and 10th, in Udaxpur division on 2nd, .
37 9thy 10th and 12th, in- Udalpur division on 9th and 12th, at a few places in Ajmer division pn
~** 13th, in Jaipur division on lst #th and 10th, in Kota division on 8th; 12th and 13th, in Udaipur
* division on 13th, in Jaipur division on 5th and 13th, in Bikaner division on 1st, 3rd, 8th, 11th and
13th, at isolated places in Ajmer division on 1st, 5th, to 8th and 14th, in Jaipur division on 5th'in
Kota division on Ist, 6tn, to 8th and 14th, in Jodhpur division on 1st, 2nd, 7th, 8th and 14th, in

'\. tP.)’“ Bikaner division on 2nd 5th to 7th, 9th and 10th July 2001. N
] h ) 6" t

M’q/ Weather was mamly dry in the rest days of the fortnight,

.

Lo S AP
\ DL NORTHGUJ’ARAT SAURASHTRAANDKUTCH ' ’

Rainfall has occuned at almost all plaocs in North Gmarat region on 4th 9th, 10th, llth
and 12th, in Saurashtra .on 4th, 5th and:10th, in Kutch on 5th, 9th, 10th, 11th and 12th, in
Saurashtra on 4th, 5th and 10th, in Kutch on 5th, 9th, 10th, 1ith, 12th and13th, at many places
in North Gujarat region on 3rd, 5th and 13th, in Saurashtra on 9th, 11th, 12th and 13th, in Kutch
on 6th, at a few places in North Gujarat region on 1st, 2nd, 6th and 14th, in Saurashtra on 3rd,
6th, 7th, 8th and 14th, in Kutch on 7th, at isolated places in. North Gujarat region on 7th and 8th
in Saurashtra on 2nd; in Kutch on 1st, 3rd and 14th J uly 2001. '

Weather was mamly dry in Saurashtra and Kutch dunng the rest days of the fortnight. |

€ F e
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| ) SRS l‘ i > 1
} i 12 ‘ SET R
METEOROLOGICAL OBSERVATIONS: |1~ -
S.No. | Station | Temperature (°C) | Humidity (%) _ | Ramlull'tmnﬂ
: 1 Max, Mm. | Max. [ Min | - _l o
L. Bammer . 39 25 100 [T 747 TR e
2. Jaisalmer | 39 25 100 /v 42 1 s | e
3. Jodhpur .| 36 - 24 95 43 1563
4, Gaoganagar | 4] 25 90 140 | 514}
5. | Churu - 39 24 | 100 [ 47 | 7 )
6. Bikaner ) 41 26 95 v 16.9 | -}
7. Bhuyj : 34 25 100 i 90 S 87:0
8. ‘Deesa : 39 , 24 | 90 |80 2050
BRI N '~ : : LR TR i
LOCUST SITUATION :': | B i |
A) Desert Locust Schlstoccrca ggegana,_) - §¥§ o
i) Swarm movement _ W " Nil o
i) Breeding ' - ; Nil T
iii) Scattered adults B : : Nil P
B) ngratory Locust (MSta mlgmgi g L)y-  Nil 4 |
' " INTERNATIONAL LOCUSTSITUATION
- SOUTH WEST As4

PAKISTAN: (Report for 1-15 June, 2001) Pakistan remamed free from any greganous lecust’
activity. However, scattéfed adults at the densities ranging from:1-5 ha were reported in some
localities of Lasbela Sukkur, Mirpurkhas and Rahimyarkhan dnstrlcts maximum densiry bemg 5

~adults /ha at Tor (2 735N-6925E) in Sukkur district on 08 06 2001

' \sl '
- RAN SR Report awaztad : . - j
| ARGHANISTAN + - | E
ALGHANISTAN v - . Report awaited, ) -
g NEAR EAST |

(FAO De.s ert Locu st Bulletm No. 273- report for June 2001 )

- EGYPT: Control operatlons over an area of 1500 ha were undertaken agamst hoppers dn<l

immature adults at Sh Owemat (2240N -2843E) and El Helg (2802N-283 8E) dunng June 2001,

)y HER COUNT. RIES OF THE RE GI ON: No locusts reported
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i
EASTAFRICA ,

(FAO Desert Locust Bulletm No. 273- report Jor June 2001 )

SOMALIA: A few immature adults were Observed south of Hargelsa at; Bahadamal (0900’\1-. &
4415E)on30052001 ' ‘: _ | .! F

.)»

OTHER COUNTRIES OF THE REGION: No 1ocusts reported

WEST AFRICA

(FAO Desert Locust Bulletin No. 273 -‘_report for June 2001 )

No locusts reported.

-~ b

NORTH WEST AFRICA '

(FAO Desert Locust Bulletin No. 273- report Jor June 2001 )

y o ‘ R
:' No locusts reported. R )
R o . '§.|. * R

4 /-0
’ . . (Nd Tuhan)q[/( \

. No. 3-1/2001-L

SHASTRI BHAWAN, NEW DELIII Joint Director (L)
Tel. No.: 011-3385026, FAX: 011 -33841 82 Jor Plant Protection Adviscr
Tel. No. 0129-5418503 B o the Govt. of India
e-mail: )](!lchenOZ .nic.in ; ' , i: } »
Dated: 19-07-2001 o
N.B. This bulletin refers to Desert Locust unless otherwise stated. Ll
/W} s i
0 o
_ ‘M&f“ ‘_ f
. jl: 3
i
.
,
2




